





State Vs Harish Tiwari

FIR NO. 495/2017
U/s 384/389/102B/34 IPC
PS Punjabi Bagh
24-07-2020
Present: Learned Additional Public Prosecutor for the State.

M= ~ Sh Pankaj Gupta, Learned Counsel for the Complainant is
connected through Cisco Webex Meeting App.
JSE Sh Pranay Abhishek, Learned Counsel for the accused Harish
vari is connected through Cisco Webex Meeting App.
s Learned Trainee Judge Ms Kanika Aggarwal has also joined.
Submissions on the application of the accused Harislt Tiwari for
the RTO for de-black listing of the vehicle have been heard.

During the course of submissions it has been raised by the
complainant that the circumstances which are necessary for

~vehicle have not been enumerated in the application by the

‘the accused Harish Tiwari. Learned Additional Public
so assented to the same.

er, it is expected from both the parties to file relevant
ng and opposing the application before the next date of



